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TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINARY

The foilcwing Act of the Tami! Nadu Legislative Assembly received the assent
of the President on the 15th Novembe: 166 and is keieby publiched for general
information :—

ACT Ne. 41 OF 1996.

An Act feither to amend the Pluntations Labour Act, 1951 in its application tu
the State of Tamil Nadu.

seventh Yedar of the Republic of Incia asfellows :—

1. (1) This Act may be called the Plartatiors kabour (Tamil Nadu Amead-
ment) Act, 1996, :

\2) it extends to. the whole of the State of Tamil Nadu.

{3y It shall come into. ferce at once.

h 2. Section 16 of the Plantatio..s Labour Act, 1951 shall be reiumbere! as
X of sub-section (1) of that section: ana after sub-section (1) as So renumberes, the
following sub-section shall be adc e, namely : —

*“(2) The authority specified in the rules made under clause (e) of sub-section (1)
to order eviction of any workerfrom hisaccommoaz.tion provided by the employer,
shall have the same powers asare vested in a Civil Court under the Code of Civil Pro-
cedure. 190% (Central Act V of 19(8) in ordering suci eviction.”.

{By order of the Geverno:x)
A. K. RAJAN,

Secretary to Governmerit,
Law Department.

BE it enzcter. by the Legislative: Assen.bly ot the State of Tamil Nadu in the Forty-
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